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Notes of The
Registry

Order of The Tribunal
Heard Ld. Counsel for both the sides.

The grievance of the applicant is on account
of the fact that his PLI premium which has
been deducted from his salary has not been
accounted for by the postal authority. The
applicant is an employee of the Postal
Department is working as Superintendent,
Central GST & Central Excise.

Ld. Counsel for the Respondents submitted
that this dispute is not related to service
matters. Hence the O.A. is not maintainable.

In view of this submission since the dispute
relating to accounting of PLI, and the same
does not relate to any service dispute, this
O.A. is not maintainable and this Tribunal has
no jurisdiction. Accordingly, the O.A. is
dismissed.
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